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Central Administratlve Tribunal, principal 
Benchoriginal Apptication No. 3044 of ?OOz

New De1hi, this the I 4th day of August, Z00s
Hon-ble ilr. Jur

xon - uiJ-;ll8:_:. i;ffllfii;al, cha i rman
J, P. S. Rathore
14" rate Shri. c. L. Sinsh,R/o C*23*A. Mal
Pankh" -;r;i:'"rhendra Park,
Neu, Delhi*1b
(By Advocate: Shri M.K.

Ver sus

Bhar dwa j )

Kendriya Vidvalaya Sangathan,
ll:, ]n:titutionai nreeYq 

u,,r
snarreed Jeet .cJi ngh mJIq,New Delhi*i 6
Through Its Deputy Comrnissicrner

/

,
(By Advocate:

....Respondent
shri s. Rajappa )

o .Jts. _D-...."E*__g [9 RAIJ

Lear ned courrsel f or the aF0licarrt states that ifa dvi secJ. the applicant uoulcl challenge the actiorr thatbeen taken during the Pendency of the presentappl:icatiorr. permission 
rnay be granted to that effect.

Z, Allowed as Fraysd. Subject
disnrissed as rr,ithdrawn.

to aforesaid.

SO

has

3. hre

ourselves on
are

nrake it clear that we

the rner i ts of the rna t ter .
so advisecJ. nray challenge the cha
subsequent action that has been taken d
of the present applicatic;n by filing
accor darrce Wi th lara,.

L*( s.l(-Nail )
Member(A).

not exp:r.essing

The applicant, if
rgeslreet and the
uring the pendency

a fresh 0. A. , in

( V.S. Aggarwal )
Chalrman ,/ dkm/
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